x| TEM NO. 27 COURT NO. 10 SECTI ON Xl
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No(s). 8985/2013
(Arising out of inpugned final judgnent and order dated 17/08/2011
in WB No. 32456/ 1994 passed by the High Court of Judicature at

Al | ahabad)

ALI GARH MUSLI M UNI V. Petitioner(s)
VERSUS

HAR PRASAD & ORS. Respondent ( s)

(Wth appln. (s) for exenption fromfiling O T. and perm ssion to
file additional docunments)
W TH
SLP(C) No. 8937/2013
(Wth appln. for exenption fromfiling OT. and Ofice Report)
I.A No.1(Appln. for c/delay in filing SLP)
SLP(C) No. 8986/2013
(Wth appln. for c/delay in filing SLP and Office Report)
Date : 03/03/2017 These petitions were called on for hearing today.
CORAM :
HON&#39; BLE MR JUSTI CE R K. AGRAWAL
HON&#39; BLE MR JUSTI CE ABHAY MANOHAR SAPRE
For Petitioner(s) M. Intiaz Ahned, Adv.

Ms. Naghna | ntiaz, Adv.
M. Ahmed Zar gham Adv.
For Ms. Equity Lex Associ ates, Advs.
For Respondent (s) M. Praveen Jain, Adv.
M. Siddharth Jain, Adv.
M. Tanmay Agrawal , Adv.
M. Upendra M shra, Adv.
M. Vinay Garg, Adv.
M . Deepam Gar g, Adv.
M. Ardhendunmaul i Kumar Prasad, Adv.
M. Rajinder WMathur, Adv.
Ms. Tanuj a Bagga, Adv.
1
UPON hearing the counsel the Court nmade the follow ng
ORDER
In view of the letter circulated by | earned counsel
for the petitioner, four weeks&#39; time is granted to take
appropriate st eps to bring on record t he | egal
representatives of the deceased respondents.
(Anita Ml hotra) (Chander Bal a )
Court Master Court Master



